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FINAL ORDER No. 86923/2025 
 

PER:  DR. SUVENDU KUMAR PATI 

Learned counsel for the Official Liquidator requests for withdrawal 

of the appeal and files a memo to that effect.  Learned AR has no 

objection to such withdrawal. 

2. Appeal is dismissed as withdrawn. 

            (Order dictated in the open court) 

 
 (Dr. Suvendu Kumar Pati) 

Member (Judicial) 
 

  
 

 (M.M. Parthiban) 
Member (Technical) 
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